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ABBREVIATIONS USED

Short Full-form

EC Environment Clearance

MoEFCC | Ministry of Environment, Forests, and
Climate Change

ECMPCB | MPCB portal for Environmental Clearance

MoM Minutes of Meeting
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MPCB Maharashtra Pollution Control Board

PP Serene Developers — Respondent No.1

SEAC State Expert Appraisal Committee

SEIAA State Environment Impact Assessment

Authority
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DIARY OF EVENTS

Sr. | Date (y-m-d) | Activity / Particulars

1. [2010/11/08 | PP applied for Environmental
Clearance

2. |2012/06/19 | SEAC III 57t MoM (non-compliance
mentioned by the committee)

3. [2014/01/10 | SEAC III 34 MoM (Probable violation
was declared by committee)

2015/02/-- | MPCB Filed a case against PP

5. |2015/11/21 | SEAC III 37t MoM (Completed
scrutiny of the project and
RECOMMENDED it to SEIAA)

6. | 2016/03/11 | SEIAA 97t MoM (Project differed as
the court case was pending in SEIAA)

2017/01/17 | Last Affidavit filed in this matter

8. [2019/03/29 | SEAC III 84th MoM (the case was
discussed)

9. [2019/08/28 | SEIAA 174th MoM (decided to refer
back the proposal to SEAC III)

10.|2019/12/26 | SEAC III 100t MoM (ToR granted for
EIA & EDA report preparation of the
project)

11.2022/05/10 | SEIAA decided to reject the proposal
after the request of PP

12./2022/12/26 | EIA report submitted on PARIVESH
Portal

13.|2023/01/25 | SEIAA send an email to NGT Registry

regarding the update on the rejection
of the Proposal as per PP request
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MOST RESPECTFULLY SUBMITTED:

1. I Dattatray Bhalerao, Scientist-II, Environment
Department, Government of Maharashtra, having my
office on the 15t Floor, Environment Department, New
Administrative Building, Mantralaya, Mumbai-400032, do
hereby state on solemn affirmation on behalf of the
Respondent No. 3 i.e., Chief Secretary, State of
Maharashtra and Respondent No. 7 i.e., State Level
Environment Impact Assessment Authority (SEIAA) as

under.

2. We have already filed an affidavit on 17/01/2017.

This is in continuation with the earlier affidavit, clarifying

the further developments and stand of the above-
answering respondent. I crave leave to file an additional
Affidavit if required in the matter or otherwise as directed
by this Hon’ble Tribunal.

3. I state and submit that I have enclosed the DIARY
OF EVENTS which includes further developments related

to this matter.

4. 1 state and submit that there was Gazette
Notification from MoEFCC dated 14/03/2017 for handling
violation cases. [Ax. A1 H]|. The PP who had violated the
EIA Notification 14/09/2006 was allowed to file the
application under this Notification. After litigation in
Hon’ble High Court Madras, the window period of that was
extended by MoEFCC up to 13/04/2018. [Ax. A2 H].

5. [ state and submit that PP submitted the application
under this Notification on 13/04 /2018 through portal.

2515



6. I state and submit that MoEFCC issued OM dated
09/09/2019 for Clarification of Category B violation
proposals to be decided at the respective State Level
(SEIAA). [Ax. A3 H].

7. 1 state and submit that MoEFCC issued OM dated
23/02 /2021 for the processing of files for grant of ToR and
EC through the PARIVESH portal. [Ax. A4 H|.

8. I state and submit that SEIAA issued a Circular
dated 29/11/2022 regarding the processing of an
application pending on the ECMPCB portal. [Ax. AS H].

O. I state and submit that a letter was issued by
Principal Secretary to Serene Developers dated
10/05/2022. [Ax. A6 H|.

10. I state and submit that thereafter PP submitted the
proposal that was considered in 136t SEAC on
25/03/2022. [Ax. A7 H].

11. Istate and submit that the proposal was considered
on 21/04/2022 in 242rd SEJAA. [Ax. A8 H|.

12. Project was submitted on ECMPCB portal dated
13/04/2018 wunder violation as per the MOoOEF&CC
Notification dated 14/03/2017 and 8/03/2018.

13. ToR was granted in the 100th SEAC-III meeting dated
26/12/2019 for EIA preparation.

14. As per circular no. SEIAA-2021/C. R 104/SEIAA
dated 29/11/2021 (regarding the processing of
applications pending on the ECMPCB portal), PP has
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informed that they have submitted the proposal on
PARIVESH Portal dated 05/01/2022 vide proposal no.
SIA/MH/MIS/249635/2022 under “fresh category” as
there was no provision for “violation category” at that time
on the PARIVESH portal then.

15. Project was included in the 136t SEAC-III meeting.
MoM is enclosed. [Ax. A7 H]. Accordingly, PP has
withdrawn the proposal from PARIVESH Portal.

16. PP has then submitted the proposal on the
PARIVESH portal along with EIA Report on 26/12/2022
vide application no. SIA/MH/INFRA2/411561/2022. PP
has informed that the proposal is not visible on the website
due to technical error, which PP is sorting out with
PARIVESH Portal and NIC.

17. I state and submit that once the proposal is visible
and all reports as required are submitted and uploaded,
the application shall be kept before SEAC-III.

18. I state and submit that the decision shall be taken
on merit as per MoEFCC Notification 14/03/2017, as the
proposal was submitted on 13/04/2018 which is within

Fe

Date: 10/02/2023 Dattatray Bhalerao

Place: Mumbai Scientist-II

the window period.
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VERIFICATION

Verified at Mumbai on this day of 10t February
2023 that the contents of the above affidavit are true and
correct to best of my knowledge derived from the records
maintained by the respondent in the normal course of the
business, no part of it is false and nothing material has
been concealed there from.

Solemnly affirmed on this 10t February 2023.

-

Date: 10/02/2023 Dattatray Bhalerao

Place: Mumbai Scientist-II
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Anx. Al 2519

ST o Blo TeAo-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTHOT
EXTRAORDINARY

9T [I—WEUs 3—3U-WUs (ii)
PART II—Section 3—Sub-section (ii)

TR | TehTioTd
PUBLISHED BY AUTHORITY

g, 723] 73 faoett, Hear, Wre 14, 2017 /WA 23, 1938
No. 723] NEW DELHI, TUESDAY, MARCH 14, 2017/PHALGUNA 23, 1938

IITEL, FF X FAATE IRAAT HATAL
st
< faeett, 14 W, 2017

FT.3M. 804(37).—TTaer (H¥eAw) == 1986 * fFaw 5 F IufA=aw (3) it ATATIHAR, TATALU (HTEAT)
Fferag 1986 (1986 T 29) =T &TaT 3 T ITATT (1) T ITLUTT (2) F T (v) F Al AT F TITH, STHTLTI,
AT 11, @ 3, I9ET (i) & A=At &, F.a1. 1705(:1) T 10 7E, 2016, Trawoiir smfeq & fFzer Faet #ir
AT FA & [oIT TRATSIATA & TedTae =l TERAT 1 92T F3 o, e e o &1 s #7337 8, wiaeis
FATIfed T HWT T 9 IO w1 e FFar g a7 awtewr @9 AfasE=ar 2006 F AT 9@ q@iEwer st
srf¥raTe oo foreT Seame frsor & wfvade B 8, g sa a9t srteat &, e 398 warfad g it garaar of, 3@

i 7 RrEar 39 TS it wtaat, [ed 7 afe@=ar siafae g, Sudsy &2 & St 8, a1 & & sty F ffaw
ST Y AT AHET Fd g0 U TTET SATERHAT THRI1AT 07 T2 o

2. 3T I OSOA H TIAAT STHar & 10 7L, 2016 T ITASE FT & TS A ;
3. ST QAT AT TTT STTEG=AT 2 ITH FfT GATAT IT AT T2 F 1 F FEh1E g1 a8q<h: = 7 o @ ;

4. TEtawer (FveAvr) srterfea, 1986 F It F sreaeliw, srfafaas & gy 3 &t SwamT (1) F refie T g
T UH FHT ITTT F2A 6T T &, ST qg TATAL0T o0l FATIIET o6 G0 ST ML TAT TATE9T T00 &l e, =
LA ST THT FA o6 TATSAL & ([T AT ST TH=T qHAAT B

5.  TAETET (F2eAT) Aferfa, 1986 it T 5 e avhTe 7 fA=er 39 o qerrd FdT g, S 39 YW g FT
FRTe et e fafar & Gl ot % e gu oft, g =0 afafem & soddt F 9w wea gu ow afafaw & aefim
AT oAt F T ST AT Feat F [aeT § Gl ==, afterd o wnfereor #r frfea FRa 7 i sie
e, SfersRTET =T STfersReor U fHgert T AquTe e & o sag g ;

1372 G1/2017 Q)]

B
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6. TATER, A9 ¥ AT TREdT HATAT 7 Ioetad F ATHAT H TATAOT FATa(ed STacd w2 & forg gfear
AT Fe % forT ard 12.12.2012 $i¥ a9 27.06.2013 FT UF FHTITe JT99 S fBFhar g ;

7. TRegram #w forfaes a9 awa =9 % 9 § 2014 #i e arfar (Bfee) 950 2364 § AT e 35
TTAT F TG 28 FdaT, 2014 F AT F AL H AT AT F 7 Afwi=eritea frar & adg 12 e,
2012 % FrAtard A9 & T 47 H0 5(i) ¥ G2T /O 5(ji) F orct vy % sraIeniAw off sfv =vATery 7 7 3w
artafatia T & st sfamao £ FarE @aT FEaTe! T T9F FhaTel gRi T THfT TITawor daTIied
& o yeama o o= # % forg aR ST JearEsd F fGwg FaTe A I T AT Tgi i ST qehdl | Jiee
T § Tg FAEAT AT &f [ 9aiawor semafed & TEqra it THeT T8 OO, qATE At & st
SfasRwoT o forw et seaTtad F1ears & g seTe 9% il ST A8 ;

8. ST TSI g SATEFRT i e =AEdis 7 2015 % HA AaET §0 37 FAT 2015 F HA A9 §0 213 H ara
7 TS, 2015 F O Q9T FIT A AT o & aartewor (dveron) stfafaem, 1986 2 aatawer aqraTa fHafor
Sferg=eT, 2006 TAT T fAfA=wT S stferg@=eT, 2011 F iAo arer Faer F [eeat a7 q@tewr samta a1
FE AT e smated % seamat 9 = F v o arfe 12 fREe, 2012 #6724 549, 2013 F Fwiad Ja|
IO HHTHTT LT STfasg=aT, 2006 F T FT TRETdd JT HMTET Tl FT Tohel o ST ATTHIT T IH TATET
T AT o ;

9. ST TATE, a9 ST Ay Tadd HATAd TAT T[T TATAL0T GHTHTT (Heior ST 7 Fwiaua yeara, e

F ReedT s matavoi smTateq % forg qatavor qurema Fgfor sfem=mT, 2006 F arefia UHr aiasETet % for
TTe 21 e 8, Seeie T 0¥ F1F e F¥ {337 8, Taii st i ST F 9% IcqTed # faeqw fEr g e
TATEOi sATI (e &1 9o foRy famT Seure freror § qfieadw s fear g

10. ATEYOT, A9 ¥ SaT] TREdT §ATT T qAiawor f F&Tierier % 9ee0 i IO U F e F o s
TTATOT T FT ITMHA FA % (o0 Ag saeTs qu=A7 % ag aft [T, s qatawor durq FReriwor srferg=mr,
2006 F T TATE2T fATHTH FT STITaT Tal F2 T8 8, H aHi= 1T Afd § q@iaeony @t & e & fow 396
AT AT 1T ;

11. 3T agtawor, aq $fiY oAy TRad #eras UHT aigrsrst $iv rarwerdat i ofraaw qetaefir fEfee i
FITAAT % ST AT AT qHAAT @ 7 o6 I=2 AT HT o f37 et sti=r & g, s w@teaw & oo sfes
THATAETAF ST TAT 39 3297 HT AL FIA & (0 TG FLHE UHT qearel &, ST AT o, AqIAH aq1 6
o af=ra T F AT 9@ SATId YT FAT AEedE qEAAT §, THhAT UHT AT ATRU, ST aFiawor
ToaTETa gt sfeg=eT, 2006 F TS F Iecrad U AF A, S AT ST SAqATeE T F oA are
TATTA Bt AT TATALT o THAT o oIy af=d &7 & JfaH ar ;

12. T AT ISUaH AT 3299 FSe B Trarai-o {1 TF a1 a9 (e T st
T T {THAT) | 13 FEal, 1996 &1 fAvi T gy e 3 afy qera suae &1 fresror B s =g fAead o
o watawer (dveron) srfafRem, 1986 & srefim qaamt 6 awett £ S Tt 8§ (1996(3) THEHTEHT 212) | AT
=TT F 7Ag wutera G B aatawer (wwen) sfefaaw, 1986 #f g 3 F g (A, wanlRafy, suw afafaf)
FTH T UM FA, ST g TATEIO A FACRET F AT ST AT F TS F (0 AEedsw AT qHEA
LE: = U » FTreTFd T T qUFT FLAT T | ORI 5 FE T TR (AT 3T TIA 1) BT Afarfeas 3 sgeat
T T A & forw Haer ST e it afaa Y& w2t g | 91T 2(F), 91 3 3T g 5 # “oFiawer”’ fi fFega
TfTHT F ATATT FErT qERe A Uy geft erfeaat €, S aatawer £ Farferdt % |@ver ST g yAee & forw
AELTF AT G & | Fh T AT, TH Tt 39T w2 o g a+ft [Fger I8 #7 F e geeq g, S @i
TS % o7 Araede 27 | 36 AT § I ATFAA1 o aid Te o T 22, STATE SUTT Fe 3T STATER
AT FIA I ARCT Hl Iedad FA AT AR GT AT Fed T afaa §T g TAT 37 THRE q9GA 6 T2 THH 77,
ST IUTHT HI FATead e 6 0 ITTRT FEAT A7 § | AT =T F 78 o @9fea far g & s
IATIT T FATead 2 6 (0 T ARG FT IG0 12T 3 37 g7 5 7 siafvifad g, o sretas faeqa siv =+
AT & 27 T 3T 8 | aatawer (5eeAvn) Atafea, 1986 #it o 3 ¥ T 5 9 Sii¥ Aty ATAHaHT F =T IqAet
F At T & v a4t e w2 % oo o vh asft 3 w2 3 forw Jered #3d 8, S qaiaeer’ F Hee S
TG F orw saeasw a1 g 2f, o afsreafea #7 aatawor (w@eeorn) ata=ay, 1986 @it amT 2(F) # swafaT
forega i samae ersat ®§ wfvarfoa BT = € 1 3w afF F siata B e B e Bt e @ wfafus
FOH, ITATIE SUTAT T FTATvad e AT (AT I 3T ST Fgl AFLTF 2T, Sod o Feel a7l IS IT ITATH IATAT
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T AT sTfAtaa e At ot oft 8 1 Jeafiai % o=t surt £ ane £ et F i #51 veT @y gftesr
g T T@T 7 "gar g, B ow araiiiE w1 7 39 fgia F €9 F @fEw G T 8, S9 CTgurEdt JerT wedr g
T FRrgia | “Tguorhdt Fara wvar g, gt 1 7 7 8 5 Jguer grer wiiia TR w7 T A7 SHET ST F A
et @ =8 F=eEy, T ST FTRT FAT § AT UH HIA KT STET F2dl §, ST TG0 FTA FaT g, & 91
[ARIEAN

13. (1) AT o7, FET LR, T (F2a) FEw, 1986 F AW 5 F Iuaw (3) F @ (F) F ATT uisa
T (Fen) sfarfeaa, 1986 FT amer 3 #it STUTT (1) i ITLTT (2) F ©T (i) F SUEE (F) A’ @ (v) 3T TeT
AT FT TART Fd g0 Aaer It g & oz a1 frarrar a7 G ottt w1 Eear 3 s a1
FraTReTd, S 3T qataer ST et stfan=aT, 2006 e 0@ aaiaweii SaTated e g @Tea & el
ART §, AT TS, Feft Tt 3T S Afaaaw £ g 3 i 37T (3) F 7= Tiod Fdrr qavahe A7 5T FTqT
TTaT Hera et i F qF wataefiy smrateq yrea G famr, e g ar s § afveds F arr
SHAT | AT AT IAT T AT 2T 13T 8, 1 a=iawor s=ra eieor stferg=er, 2006 F Ieer=d FT JTHAT JIAT ST
Y 399 Aefatea Gfa & ffafEse ghrar F sqam ster BT s ;

(2) 37 zAT H, ST qATawor quTETd fReriwor srferEET, 2006 F refim defea Erfaamms it & @ g=tafer
AT ¥ STAEAT ATAT TRATSATE AT AT AIFAT F1 s F3T T T9=T TATa20i iaTafed & forw arft sefy
& a7 et 1@ matavei smateq # foar freare, swefadiar o sore s § afieads B g, 3= afasmre w1
ATIHAIT F AT & & H THAT JTUT ¥ TH GTHAT § g7 a9 %6 Ta71 @ i TR, g @i (5
srferfaarT, 1986 #t am=r 3 T ITem=T (3) *F el Wioa w7 wATar Herg Feiwor yrfeser grRy aatawiiT s
T H TE B, FT TITFLONT SATTCT STaed FLT F (oI (Forast qeaisw afafa grer & goaihd Hhar ST e
TATATONT SATTICT Hx T FqL T AT il ST |

(8) S * HTHAD § TATALOT (H¥eAw) rfafaam, 1986 F &<y 19 & Iuaet F arefiq wafdq w7 a7 T g
=T A1 gy TS SEaTEaE & Fwg FwArs d STt s THE AfT AT TRATSET T I TEeor dATated S
T ST % Y=Te e o forw A srfer TR smrorasy S R st 3 forw s wEt & s

(4) wFTawer (Hver) srfafaaw, 1986 #it o 3 #T ITURT (3) F refiw Al wafaa &= fAdras qeatwa afufy grr
STAHT % HIHAT 1 Tg AT F7 & g fFaizer B sroar & aRasEr 7 07 w0 a2 gE@aior B @ g s
& fafaet F srefim st @ s e G w8, e aated qataeefs qrearami % are aataeofi gt fi
AT % T AT T F FATAT AT TFAT & ; 377 39 2907 § T A0S qegiawa qfufa 1 Fewd awmwrs g,
fafer F orefie o FreaTS A F A TRA ST F §E Fe AT Awrer i STt

(5) 3| ZAT § SET @A 3T W (4) F fArg w FFows geatda afvfa F Fewd awerend g, 39 aw & i
TRATSIATEAT T TATELIT HATT (AT FIA ST TATALO0T Tee AT AT F2A 6 forg aqi=ra [Faer et  qm
e T soe | e srfafiea Rors geatsa afafy oifRafade g, et TomT s s qour
ARETAF TH1F Aade JeET & [ a7 afgeeEr F &foee Feer [egat w1 @R w6 sie sq3= yenfa
TTRLETATS FRT aFaeer qurd e RO § uF @ay qeq™ F w9 § a7 #Hr S | ariRRafad e,
FETEHET AT TATT FIA AT ATH(AF TAqT AT GETeT AGGT T % [Faiwor & forg =1er &7 §ugo =7
fErecroor, wfavor (wweAr) sferfaaw, 1986 F sTefie aeasrar st TARTSTET AT TS S+ ST STerwT T
TS T TATEAT TIRTIATAT T FSATF ¥ S=ATR SAHLTT TG T TATELT F & § FTF FT Tl TIETATAT FIT
ERus el

(6) fAus qeaiwa afafd, TFaweii SEgT TS, GEREART AT 67 TIHfas a97 TaTas Sqree siaeT
ST & T F9 ATedl TATE0T TFe= AT 1 SUSTAT FGM, ST 3 qegiawd o 0 agiaweia g &7
TTALOI AT ¥ 9T & Ieer=e o FILT ITHA SATTAF FIAS T TEATHT AT |

(7) ORATSET gEATEE F AR AT ST TThae JAT STETEas Sq1ee Aadqa ST fF TH & q9qed 9%
TATSI T T UV (A0 TS F I T F0A 0T STIeqT gHir i /A7 v ffrerfer froras geaie afufa g
T SATOAT 377 ot A= arfasreor g sifam =9 &3 ST a9r §% YA F T iawoi SErated e i
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I AT R SO i 3® AT % yraforw wraver, Hors et afafa qur Gt st F e
TeATT ATHT TTSAT 37T ATH(AH TAT ATHATAT SHTEGT SATGT AT % THAATIAT FHIATEAT 6 TAT (T
R ST

14, UHY IRASATE S BT, ST 9 AfSgEaT i aE f Sedadail 8, TH AT & A= agiaweiy

Ao F forT smeres F¥A % UT 2 S TRASHT SEdTad 20 AfA=AT F it iAoty swrateq # forw Faer e
SATEE=AT AT A § B A % Ha< gf AEET F qahd & |

[FT. . 22-116/2015-3T50-111]
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmental clearance under the
Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10™ May, 2016
3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C )
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for alleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws;
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8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated
12™ December, 2012 and 24™ June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10.  Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that all entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental laws in expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13" February, 1996, analyzed all the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ". Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue all such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon’ble Court has further observed that levy of costs
required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the ‘environment', which expression has been defined in very wide and expansive terms in
Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.

14.  The projects or activities which are in violation as on date of this notification only will be eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under

this notification only within six months from the date of this notification.
[F. No. 22-116/2015-IA-IIT]

MANOJ KUMAR SINGH, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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F. No.Z-11013/22/2017-1A.I1 (M)

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan,
Jor Bagh Road, New Dethi-3

Dated: 16™ March, 2018

OFFICE MEMORANDUM

Sub: Compliance of the order dated 14" March, 2018 of Hon’ble High Court of
Judicature at Madras in WMP Nos.3361 and 3362 of 2018, and WMP No.3721 of
2018 in WP No.11189 of 2017 - reg.

The Ministry has issued a Notification number $.0.804(E) dated 14™ March, 2017
under the Environment (Protection) Act, 1986 to appraise and regularize the projects, already
taken up or under implementation without obtaining the prior environmental clearance in
terms of the provisions of the EIA Notification, 2006 and thus identified to be in violation of
the same. The Notification enables consideration of such proposals at Central level by
providing one-time opportunity to submit the request in this regard within 6 months.

2. Pursuant to the Ministry’s Notification number S.0.1030(E) dated 8" March, 2018
regarding consideration of proposals by the Expert Appraisal Committee or the
SEAC/SEIAA depending upon the categorization of projects/activities (A or B) listed in the
schedule to the Environment Impact Assessment Notification, 2006, the Ministry has issued
Office Memorandum on 15" March, 2018 (copy enclosed) to operationalize the same.

. 3 Hon’ble High Court of Judicature at Madras vide Order dated 14" March, 2018 in
WMP Nos.3361 and 3362 of 2018, and WMP No.3721 0f 2018 in WP No.11189 of 2017, has
directed as under:

“24. In this view of the matter, considering that sub-clause (i)(d) of Stage II of
paragraph 7(i) of parent notification as contained in item No. 8(a) of the Schedule being
housing projects, we deem it necessary to clarify that projects and project proponents falling
under category alone shall be governed by the ‘public consultation’ clause in the parent
notification.

25. With regard to the prayer of MOEF for extension of time for submission of
proposals by project proponents, we are of the view that it will serve the ends of justice if
time is extended by 30 (thirty) days from the date of delivery of this order in open court.”

4. In view of the above orders of Hon’ble High Court, following directions are being
issued for compliance with immediate effect: -

i. The project proponent, who have not submitted the proposals within six months
window i.e. up to 13" September, 2017 in pursuance of this Ministry’s Notification
$.0.804 (E) dated 14" March, 2017, are required to submit the proposals within 30
days, to the EAC for category A projects or the SEAC/SEIAA in the respective
States/UTs for category B projects.

Pagelof2
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ii.  (The project proponent, who have submitted the proposals on the Ministry’s portal
after 13" September, 2017, are also required to submit the proposals afresh within 30
days, to the EAC for category A projects or the SEAC/SEIAA in the respective
States/UTs for category B projects.

ii.  The projects/activities pertaining to all sectors, shall be considered as per the
directions of Hon’ble High of Judicature at Madras vide Order dated 14" March, 2018
in WMP Nos.3361 and 3362 of 2018, and WMP No.3721 of 2018 in WP No.11189 of

2017,
iv.  The directions issued vide this Ministry’s OM dated 15" March, 2018 shall continue
to apply.
5. This issues with approval of the competent authority.
4
A 2S
(Sharath Kumar Pallerla)
Scientist F/Director
To,
1. The Chairman of all the SEAC/SEIAA of States/UTs
2. The Member Secretary of all the SEAC/SEIAA of States/UTs

Copy for information to:

.

2.

PS to Minister for Environment, Forest and Climate Change
PS to MoS for Environment, Forest and Climate Change

. PPS to Secretary (EF&CC)

. PPS to AS (AKJ)/AS (AKM)

PS to JS (GB)/JS (JT)

All officers in A Division

Website, MoEF&CC

. Guard File

Page 2of2
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F. No. 22-10/2019-IA.111
Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division
*kkkk

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi -~ 110003
sharath.kn@gov.in

Date: 9t September, 2019

OFFICE MEMORANDUM

Subject: Consideration of Category B violation proposals at the State level as per
the provisions of Notification S.0 804 (E) dated 14.03.2017 through
lateral entry - regarding.

The Ministry of Environment Forest and Climate Change issued a Notification vide
S.0 804 (E) dated 14t March 2017 under the Environmental (Protection} Act, 1986 to
appraise the projects, which have started the work ‘onsite without taking prior
environmental clearance in terms of the provisions of the Environment Impact
Assessment (EIA) Notification, 2006. Time period of six months (14.03.2017 to
13.09.2017) was given vide aforesaid Notification to the proponents to submit
proposals.

2. Soon after the publication of aforesaid notification, a PIL challenging the validity
of the Notification dated 14.03.2017 was filed in Hon'’ble High Court of Madras.
Hon’ble High Court of Madras vide Order dated 7% June, 2017 prohibited from taking
any further action pursuant to the Notification dated 14.03.2017 and therefore
appraisal process for violation cases could not be taken up further. Hon’ble High
Court of Madras vide order dated 13.10.2017 vacated the order while upholding
validity of the Notification dated 14.03.2017.

3. Pursuant to the notification dated 14% March 2017, Ministry received a number
of proposals relating to all sectors covered under category A and category B. As per the
said notification all the proposals of violation, irrespective of its categories were
required to be appraised at Central level by the Expert Appraisal Committee (EAC).

4. Further, Ministry vide Notification S.0 1030 (E) dated 08.03.2018 amended the
Notification S.0 804 (E) dated 14.03.2017 and delegated the power to the States for
appraisal of category B proposals which are under violation of EIA Notification.,

3, Subsequently, the Ministry issued an OM dated 15.03.2018 for the
implementation of Notification S. O 1030 (E) dated 08.03.2018. All the category B
proposals were transferred to the concerned State Level Environment Impact
Assessment Authority (SEIAA).

Page 1 0f2
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6. The Hon’ble High Court of Madras vide order dated 14.03.2018 was of the view
that it will serve the ends of justice if time is extended by 30 (thirty) days from the date
of delivery of the order, thereby extending the time till 13% April 2018, providing time
for violators to apply as per the provisions of Notification S.0 804 (E). Therefore, again
a one-month window was given from the date of order of Hon’ble High court
(14.03.2018-13.04.2018) to submit proposals under violation of EIA Notification. The
Ministry has issued OM dated 16.03.2018 for the compliance of the order dated
14.03.2018 of Hon’ble High court of Madras.

T Proposals involving violation of EIA Notification, which had applied during the
window (14.03.2017 to 13.09.2017 & 14.03.2018 to 13.04.2018) under violation
category are being considered by the violation committee. However, in addition to such
proposals, there were many category A proposals submitted in the respective sectoral
committees for regular appraisal during or prior to violation window period. Sectoral
committee while deliberating on the proposals, identified these as violation of EIA
Notification. These proposals were subsequently forwarded to the violation committee
after approval by the Competent Authority and such proposals are termed as “lateral
entry proposals”.

8. It is possible that there may be certain category B proposals which were
submitted at SEIAA during or prior to the violation window period but not under
violation category and later during the appraisal by State Level Expert Appraisal
committee (SEAC) identified as violation proposals.

9. Now, a decision has been taken in the Ministry that such proposals as
mentioned in para (8) above, may be considered in terms of provisions of Ministry’s
Notification dated 14.03.2017 & 08.03.2018 by the SEIAA. It is clarified that only
those proposals may be taken up for consideration under this provision which had
been submitted to SEAC during the window or prior to it as detailed above.

Apd®

(Sharath Kumar Pallerla)
Director, IA (Policy) Division

10.  This issues with the approval of the competent authority.

To
1. All the officers of IA Division
2. Chairperson/Member Secretaries of all the SEIAAs/SEACs
3. Chairman of all the Expert Appraisal Committees
4. Chairman, CPCB 3
5. Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy for information:

PS to Minister for Environment, Forest and Climate Change
PS to MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to AS(AKJ) / AS (AKM)

PPS to JS (GB)/ JS(JT)

Website, MoEF&CC

Guard file

3T CEA B 0 DD
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F. No. 22-37/2018-IA.1lI
Government of India
Ministry of Environment, Forest and Climate Change
(IA-11l Section)
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi -3

Dated: 23" February, 2021

OFFICE MEMORANDUM

Sub: Processing of files for grant of Terms of Reference and Environmental
Clearance through PARIVESH - reg.

The PARIVESH, a workflow based application, is being implemented in two
phases with the first phase for facilitating online submission of proposals and tracking
the status of such proposals at each stage of processing. The second phase involves
online processing of these proposals subsequent to finalization of minutes by the
EAC/SEAC and approval by the competent authorities through the PARIVESH portal.
The Ministry vide D.O. letter dated 16th July, 2019 has directed to each SEIAAs for
implementation of the PARIVESH.

2. It is has been observed that the compliance of the above direction and
implementation of second phase of PARIVESH by the SEIAAs has not been
satisfactory.

3. In view of the above, SEIAAs are directed to ensure that the files for approval of
Terms of Reference (ToR) as well as Environmental Clearance (EC) are processed
strictly through PARIVESH only from 1% March, 2021 onwards.

This issues with the approval of the competent authority.

Tl
(Sharath Kumar Pallena)

Director (CPC)
To

1. The Chairman, all the SEIAAs

2. The Member Secretary, all the SEIAAs
Copy to:

1. PS to Hon'ble Minister (EF&CC) / PS to Hon'ble MoS(EF&CC)
2. PPS to Secretary (EF&CC)

3. PPS to AS(RA)/AS(RSP)

4. PS to JS(GM)/ JS(SKB)

T.C.

B
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State Environment Impact Assessment Authority

No.SEIAA-2021/C.R.104 /SEIAA
Environment and Climate Change
Department

Room No. 217. 2" Floor.
Mantralaya, Mumbai- 32.

Date- 29 11202

Circular

Subject- Regarding Processing of applications pending on ecmpcb portal

Whereas. State Environment Impact Assessment Authority (SEIAA), Maharsahtra has
introduced ecmpb portal for processing of application for granting Environment Clearance in
May, 2017,

And. whereas, Ministry of Environment, Forest and Climate Change (MoEF&CC) has
made it mandatory to use PARIVESH portal for processing of application for granting
Environment Clearance,

And, whereas. State Environment Impact Assessment Authority (SEIAA) has started to
use PARIVESH portal for processing of application for granting Environment Clearance from
10" August. 2019 and 100 % new proposals are processed only through PARIVESH portal.

And. whereas, now MoEF&CC vide OM dated 06.10.2021 introduced EC identification
number from 20.10.2021 for Category B projects and any new EC issued on or after
20.10.2021 without EC Identification number and e-sign shall be treated as invalid.

And. whereas. some legacy a;;plications (application in pipeline) from ecmpcb portal
are still pending at various stages,

Therefore. all the project proponents and their accredited consultants whose projects are
pending at any stage on ecmpcb portal are instructed to migrate and apply on parivesh portal
immediately. Such proposals will be processed on the basis of the date of original legacy
(ecmpcb) application.

(Manisha Patankag-Nlhaiskar)
Principal Sccrctaﬁq Y }%zq

Member Secretary, S
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No SIA/MH/MIS/249635/2022
Environment & Climate
Change Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.
Date- lg 0S| 2022

M/s.Serene developers,

S.no 12/6, 27/7,47/2,47/3,47/4,47/5/1,47/18,
47/19, 50/1/1A/1, 55/15, 82 A/P Marunji,
Tal Mulashi, Dist Pune.

Subject : Environment Clearance for Proposed Residential project “Air Castle”
_atS.no 12/6,27/7,47/2,47/3,47/4,47/5/1,47/18,47/19, 50/1/1A/1, 55/15,
82 A/P Marunji, Tal Mulashi, Dist Pune by M/s.Serene developers.

Reference : Application no. SIA/MH/MIS/249635/2022.

This has reference to your communication on the above-mentioned subject. Your proposal
was considered in 242%¢ (Day-2) meeting of SEIAA and following decision is taken-

“SEAC-3 in its 136th meeting pointed out that, PP has applied on MPCB portal under
violation category in the amnesty period. PP further stated that the ToR for the same granted
SEAC in its 100th meeting held on 26/12/2019. SEAC further pointed out that the EIA &
Ecological damage assessment studies are under process from PP’s end but due to circular issued
by SEIAA vide dated 29th November, 2021 PP has submitted the application on Parivesh portal.
SEAC opined that, as there is no EIA submitted for appraisal & the project already received the
ToR for the same, the application cannot be considered for the appraisal. PP requested SEAC to
allow them to withdraw the proposal under consideration. SEAC noted & accepted the same.
Hence, application is forwarded to SEIAA with the recommendation for rejection of the

application under consideration. SEIAA after deliberation decided to reject the proposal as per
the request of PP.”

Manisha E!(En‘\@%é‘:ke
22

(Member Secretary,

T.C.

B
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36

Management Provided | parking (m2)
4-Wheeler 201 201 12.5
2-Wheeler 785 785 2.00
Bicycles - - -
Details of

Court cases /
litigations w.r.t.
the project and
project location
if any

PP states that there is no court case against project or project location as on

date

Deliberations :-

PP stated that proposed project is of residential and commercial project. PP also informed

that IOD i1s awaited. The case was discussed on the basis of the documents submitted and

presentation made by the proponent. All issues relating to environment, including air, water,

land, soil, ecology, biodiversity and social aspects were examined. The proposal is appraised

as category 8(b) B2.

During discussion following points emerged:

1. PP to ensure to provide indigenous trees in landscape areas.

2. PP to submit the refuge area calculations.
3. PP to provide minimum 30% of total parking arrangement with electric charging

facility by providing charging points at suitable places.

4. PP to ensure that, the water proposed to use for construction phase should not be
drinking water. They can use recycled water or tanker water for proposed
construction.

Decision: -

After deliberation, Committee decided to recommend the proposal for
Environmental Clearance to SEIAA, subject to compliance of above points.

o sk sk sk sk skockok

44, P-44

SIA/MH/MIS/2
49635/2022

Proposed Residential project “Air Castle” at S.no
12/6,27/7,47/2,47/3,47/4,47/5/1,47/18, 47/19,
50/1/1A/1, 55/15, 82 A/P Marunji, Tal Mulashi.
Dist Pune by Serene developers




Representative of PP was present during the meeting along with environmental
consultant M/s. VKe: environmental LLP.

PP stated that, they have applied there application on MPCB portal vide application
no 0000001279 for violation category. PP further stated that the ToR for the same granted
by committee in 100™ meeting held on 26/12/2019. PP informed that the EIA & Ecological
damage assessment studies are under process but due to circular issued by SEIAA vide
dated 29th November, 2021 they have re submitted the application on Parivesh portal.

As there is no EIA submitted for appraisal & the project already received the ToR for
the same, the application cannot be considered for the appraisal. PP stated that they will
withdraw this application & submit the new application whenever there EIA ready. PP
requested to withdraw the proposal under consideration. Committee noted & accepted the
same. Hence, application is forwarded to SEIAA with the recommendation for

rejection of the application under consideration.

o sk sk sk sk skockok

45. | P-45 | SIA/MH/MIS/7 1433/2022 | Proposed Affordable Housing under Pradhan
Mantri Awas Yojana at Plot Bearing Gat No

420/A/8 at Solapur by Maharashtra Housing

Development Corporation LTD

PP vide email dated 24/03/2022 requested to withdraw the application. Committee noted
& accepted the same, hence application is forwarded to SEIAA with the

recommendation that PP may be allowed to withdraw the project.

s sk sk skosk ok skockok

46. | P-46 | SIA/MH/MIS/7 1322/2022 | Residential plus commercial project by M/S.
NYATI BUILDERS PVT. LTD

Representative of PP Mr. Piyush Nitin Nyati was present during the meeting along

with environmental consultant M/s. Sneha Hi Tech Products.

2534
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Minutes of 242™ (Day-2) meeting of SEIAA held on 21.04.2022

Hem no. 8 _ .
Proposal No.:- SIA/MH/MIS/249635/2022 : : ; Type of Project: EC

2535

Subject- Proposed  Residential  project  “Air  Castle” at Sno  12/6,

27/7,47/2,47/3,47/4,47/5/1.,47/18, 47/19, 50/1/1A/1, 55/15, 82 A/PMarunjl Tal Mulashi, Dist

Pune by Serene developers
Project Details-

- SEAC Deliberation —

Representative of PP was present during the meeting along with environmental consultant Ms.
VKe: environmental LLP.

PP stated that, they have applied there application on MPCB portal vide application no
0000001279 for violation category. PP further stated that the ToR for the same granted by
commitiee in 100th meeting held on 26/12/2019. PP informed that the EIA & Ecological
damage assessment studies are under process but due to circular issued by SEIAA vide dated
29th November, 2021 they have re submitted the application on Parivesh portal.

As there is no EIA submitted for appraisal & the project already received the ToR for the same,
the application cannot be considered for the appraisal. PP stated that they will withdraw this
application & submit the new application whenever there EIA ready. PP requested to withdraw
the proposal under consideration. Committee noted & accepted the same. Hence, application is
forwarded to SEIAA with the recommendation for rejection of the application under
consideration. ' '
Recommendations of SEAC-

Application is forwarded to SEIAA with the recommendation for rejection of the appllcatmn
under consideration.

Deliberation in SEIAA- _

- SEAC-3 in its 136th meeting pointed out that, PP has applied on MPCB portal under violation
category in the amnesty period. PP further stated that the ToR for the same granted SEAC in its
100th meeting held on 26/12/2019. SEAC further pointed out that the EIA & Ecological damage
assessment studies are under process from PP’s end but due to circular issued by SEIAA vide
dated 29th November, 2021 PP has submitted the application on Parivesh portal.

SEAC opined that, as there is no EIA submitted for appraisal & the project already received the
ToR for the same, the application cannot be considered for the appraisal. PP requested SEAC
to allow them to withdraw the proposal under consideration. SEAC noted & accepted the same.
Hence, application is forwarded to SEIAA with the recommendation for rejection of the
application under consideration.

SEIAA after deliberation decided to reject the proposal as per the request of PP.

SEIAA Decision-

SEIAA after deliberation decided to reject the proposal.

Member Secretary Chairman
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